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State Vs Aman Chaudhary
FIR No: 276/12019

under Section 420/467/468/471 IPC
PS: Burari

18.06.2020

Present:  Sh. Ghanshyam Srivastava, Ld. Addl. PP for State.
Sh. Vineet Malhotra, Ld. Counsel for accused/applicant
- (through VIC).
Sh. R.K. Sharma, Ld. Counsel for complainant with
i's complainant namely Rajender Singh.

Heard. Perused.

Reportireply has been received from |O. However, no
report/reply has been received from concerned Jail Superintendent
regarding medical condition of accused/applicant.

. Report regarding medical condition of accused/applicant be
B . called from concerned Jail Superintendent for 22.06.2020.
It is pertinent to mention that even on NDOH, bail
K application of accused/applicant will be taken up through video
conferencing as requested by Ld. Counsel for accused/applicant.
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¢ (Deepak Dabas)
3 ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts
Delhi/18.06.2020




State Vs Kamal

FIR No: 207/2020

under Section 376/313/506/323 IPC
PS: Burari

18.06.2020

Present:  Sh, Ghanshyam Srivastava, Ld. Addl. PP for State,
Sh. Atl, Ld. Counsel for accused/applicant.
Complainant/victim is also present in person.

Heard, Perused,
Application in hand is hereby disposed of as withdrawn as
requested by Ld, Counsel for accused/applicapt.
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(Deepak Dabas)
ASJISpecial Judge, NDPS
(Central) Tis Hazarl Courts

Delhi/18.06,2020




Speal No.465/2019

"Rashid Vs. State

FIR No: 216/2008

PS: | P Estate

under Section 326 IPC

18.06.2020

Present:  Sh. Rashid Hashmi, Ld. Counsel for appellant/convict.
Sh. Ghanshyam Srivastava, Ld. Addl. PP for State.

Heard. Perused.

Ld. Counsel for appellant/convict submits that application in
hand has been filed on behalf of appellant/convict named above for grant of
interim bail for a period of 45 days. It is further submitted that
appellant/convict has been sentenced to RI for a period of five years. It is
further submitted that appellantconvict has already undergone custody
period of more than one year in this case. Appellant/convict is sole bread
winner for his family comprising of his wife and minor children.

On the other hand, Ld. Addl. PP for State has strongly opposed

the present application.

'ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts
~ Delhi/18.06.2020




State Vs Sazid

FIR No: 89/2019

under Section 364-A/323/34 IPC
PS: Jama Masjid

18.06,2020

Present:  Sh. Ghanshyam Srivastava, Ld. Addl. PP for State.
Sh. Anees Rana, Ld. Counsel for accused/applicant
{through VIC).

Heard. Perused.

Ld. Counsel for accused/applicant submits that present
application has been filed on behalf of accused/applicant named
above for grant of regular bail. It is further submitted that two co-
accused persons namely Irshad and Islam have already been granted
regular bail on 05.06.2020 and 09.06.2020. It is further submitted that
role of present accused/applicant is similar to role of Irshad and Islam
and hence present accused/applicant is also entitled to bail on the
ground of parity. It is further submitted that 4™ accused namely Wazid
is also on bail.

On the other hand, Ld. Addl. PP for State has strongly
opposed the present application on the ground that allegations against
accused/applicant are of very serious nature and the minimum
punishment for offence punishable under Section 364A IPC is life
imprisonment.

| have duly considered the rival submissions. | have
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State Vs Sazid
FIR No: 89/2019

perused the record carefully.
»f record shows that co-accused pers
vide order dated

Perusal ¢ ons namely

iIrshad and Islam were granted regular bail

05.06.2020 and 09.06.2020 respectively. 4™ Co-accused namely

Wazid is already on Court bail.
Keeping in view the aforesaid facts and circumstances,

accused/applicant i.e. Sazid_ is_admitted to court bail on_his
000/-_with _one

furnishing personal bond in_the su m_of Rs.20,
surety in the like amount to the s atisfaction of this court.

Application stands disposed of accordingly.
E ft, P

S
(Deepak Dabas)
ASJ/Special Judge, NDPS

(Central) Tis Hazari Courls
Delhi/18.06.2020




State Vs. Salman
FIR No. 97/2019

under Section 392/397/411/34 IPC & 25/27 Arms Act
PS Lahori Gate

e dpenpe
1 06 2020
L LIPS FA

Present:  Sh. Ghanshyam Srivastava, Ld. Addl. PP for State
Sh. Vineet Jain, Ld. Counsel for accused/applicant
(through VIC).

Heard. Perused.

Ld. Caunsel for accused/applicant submits that application
in hand has been filed on behalf of accused/applicant named above for
grant of interim bail. It is further submitted that accusedfapplicant Is In
JC since 14.06.2019 i.e. for the last one year Accused/applicant Is
=ale hread winner for his family consisting of his wife and old age
parents.

On the other hand, Ld. Addl. PP for State has strongly
opposed the present application.

| have duly considered the rival submissions. | have
perused the record carefully

Perusal of record shows that the present case 1S inter alia
pertaining to offence punishable under Section 397 IPC. The minimum
punishment for said offence is 07 years and the maximum punishment
for said offence may be more than len years. Allegations against

accused/applicant are of very serious nature and he was carrying

| Contd..........
filho !




-2-

State Vs. Salman
FIR No. 97/2019

offence

at the time of commission of

Revolver in his hand
the spot itself. As per report of

Accused/applicant was apprehended at
|0, accused/applicant is & previous con
NO. 161/2014 PS Harsh Vihar and FIR No.535/2018 PS Harsh Vihar.

Keeping in view the afore
plication. The same is hereby

(Deepak Dabas)
ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts
Delhi/18.06.2020

vict in two cases i.e. vide FIR

said facts and circumstances, |

find no merits in the present ap

dismissed and disposed of accordingly.










te Vs Ranjeet @ H
No: 403/2015 W¥ipep Sngh
Section 307/34 IPC

18.06.2020

Present: i
sent:  Sh, Ghanshyam Srivastava, Ld, Add|. PP for State,
Sh. Deepak Ghai, Ld. Counsel for accused/applicant.

Heard. File perused.

Ld. Counsel for accused/applicant submits that though the
application in hand has been filed for grant of bail but later on it
transpired that accused/applicant is already on court bail in this case. It
is further submitted that application In hand be disposed of as
infrucutous and necessary intimation be sent to concerned jail

superintendent 1o the effect that accused/applicant i.e. Ranjeet @

Hardeep Singh is on court bail in this case.

perusal of record shows that accused/applicant i.e. Ranjeet

@ Hardeep Singh is on Court bail in this case.

Necessary intimation pe sent 1O concerned  Jail

Superintendent in this regard.

Application in hand stands disposed of accordingly.
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(Deepak abas)
ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts

Delhi/18.06.2020
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State Vs, Suraj
FIR no. 208i2018

under Section 307/506/24 IPC
PS Subzi Mandi

18.06.2020
: a1 O tt
Present  Sh. Ghanshyam Srivastava, Ld. Addl. PP for State
a Cr

ounsel for accused applicant [through V.‘C]
LO. Counse accused

(Deepak Dabas)
ASJ/Special Judge, NDPS
(Central) Tis Hazari Couris

Delhi/18.06.2020
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State Vs Mohd Raja @ Shahnawaz Hussain
FIR No: 26/2015

under Section 302 IPC riw 25/27 Arms Act
PS: Prasad Nagar

18.06.2020

Present: Sh. Ghanshyam Srivastava, Ld. Addl. PP for State.
Sh. Paramjeet, Ld. Counsel for accused/applicant
(through ViC).

Heard, Perused.

Ld. Counsel for accusedfapplicant submits that accused/
applicant is in JC since 08.01.2015 and the present application has been
filed for grant of interim bail in view of minutes of meeting dated 18.05.2020.
It is further submitted that accused/applicant is having absolutely clean
antecedents and is not a previous convict.

On the other hand, Ld. Addl. PP for State submits that
allegations against accused/applicant are of very serious nature and hence,
accused/applicant is not entitled to any relief from this court.

As per report received from concerned Jail Superintendent,
accusedfapplicant is in JC since 09.01.2015. It is further mentioned that
conduct of accused/applicant in jail is unsatisfactory as he was punished
twice i.e. on 26.07.2015 and 23.07.2015.

Keeping in view the aforesaid facts and circumstances and
more particularly two punishments imposed upon accused/applicant in jail, |
find no merits in the present application. The san@i hereby dismissed and
disposed of accordingly. :

(Deepak D\a 5)
ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts

Delhi/18.06.2020




State Vs Afroz Alam
FIR No: 218/2019
under Section 22/29 NDPS Act and 63/65 Copyright Act

PS: Crime Branch

18.06.2020

Present: Sh. Ghanshyam Srivastava, Ld. Addl. PP for State.
Sh. Himanshu Gupta, Ld. Counsel for accused/applicant

(through VIC)

Heard. Perused.
Ld. Counsel for accused/applicant submits that the present
application be adjourned for 24.06.2020.

Request is allowed.
Now to come up on 24.06.2020 for arguments and disposal

of present application. @ o
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(Deepak Dabas)
ASJISpecial Judge, NDPS
(Central) Tis Hazari Courts

Delhi/18.06.2020
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State Vs. Sagar @ Ashu
FIR N0.55/2019
under Section 392/397/411 IPC

PS Civil Lines

18.06.2020
Sh. Ghanshyam Srivastava, Ld. Addl. PP for State.
Sh. Mustafa Ahmad Khan, Ld. Counsel for accused/

Present:

applicant (through ViC).

Heard. Perused.

Ld. Counsel for accused/applicant s
case is pending in the court of Sh. Charu Aggarwal, Ld. ASJ, THC and
plication be transferred to said Court for

ubmits that trial of main

hence, the present ap

19.06.2020.
Request is allowed.
Application be put up before court concerned on

19.06.2020 for further proceedings as per lawﬂ/
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(Deepak Dabas)
ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts

Delhi/18.06.2020




